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(b) whether the amount of fine of
Rs 15000 recently imposed on the
Hotel for the breach ¢f execise rules
would also be debjted w0 the subse-
quent acocunt of expenditure, and

(c) who was responsible for the
acts which resulted in aforesaid fine?]
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+|THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR KARAN
SINGH

{a)
Rs, in lakhs,
Expenditure 113.30
Income 148.87

(b) This amount was not a fine but
an enhanced fee. An appcal against
the enhanced licence fee of 15,000 has
Deen lodged and a ‘stay o der’ obtain-
ed from the Excise Commissioner,
Delh; Administration

(c) The misunderstanding arose as
the 1esult of the billing system in the
hotel according to which bills presen-
teq after 1000 p m. used to be marked
with the date of the next day. This
system hag now beep changed.]
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LEvy oF FEE ON PERSONS GOING ABROAL

1395. SHRI NIRANJAN VARMA.
SHRI M. K MOHTA:

Wall the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state;

(a) the amount of levy whijch 1s to
be charged from each individual
£0'1  abread as per orders issued n
this reegrd;

(b) the estimated yield of revenue
Per year as a result thereof,

(c) whether the procceds on this
account will be utilized for the 1m.

provement of international airports
only; and
(d) the names of Llhe countries

which have mmposed =uch levy?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) (a) Effective from 1st April
1969, a Passenger Service fee of Rs 1%
per head 1s payable by passengers
proceeding from the four internation-
al awrports for a destination abroad.

(b) It 1s estimated to yield a reve-
nue of Rs. 45 lakhs per annum,

(¢) Under the present arrangement
1t will be credited to the Consohdated
Fund of India

(d) A list of 69 countiies which
mpose such levy is attached.
[See Appendix LXVII, Annexure
No. 88].
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